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STATEMENT BY MINISTER RE. AG-
REEMENT ON DELIMITATION OF
CONTINENTAL SHELF BOUNDARY
BETWEEN INDIA AND INDONESIA

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): The Internal
Affairs Minister to make a statement.

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH):
Madam Vice-Chairman, an Agreement on the
delimitation of the continental shelf boundary
between India and Indonesia was signed at
Jakarta on the 8th August, 1974, in course of
my visit there in connection with the fifth
annual meeting of the Foreign Ministers of the
two countries.

A draft of the Agreement had been initialled
in Delhi on the 7th February, 1974, at the end
of the talks between the Delegations of
experts and officials of the two countries.

The Agreement will come into force upon
the exchange of Instruments of Ratification
which will take place in Delhi shortly.

The Agreement constitutes an important
landmark in relations between India and
Indonesia who have an unbroken history of
peace and friendship from time immemorial. It
characterises furthermore the earnest desire
and resolve of the two countries not merely to
avoid any possible disputes in the future at sea
but to extend the area of cooperation between
thsm.

The boundary so far delineated extends for
48 nautical miles, joining four points which
are equidistant from the outermost island
belonging to either country, anil constitutes
the true median line. The distance between

Great Nicobar (Indi.t) and Sumatra
(Indonesia) is approximately 90 nautical
miles.

With the signing of the Agreement with
Indonesia each side can now proceed with, its
plans for developing the seabed resources on
its side of the boundary line. It has also been
agreed that where any geological structure or
field of natural gas, petroleum or other
mineral stretches across the boundary line, the
two sides shall
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exchange information and reach agreement on
exploitation and equitable sharing, of benefits
accruing from it.

This Agreement will contribute towards
bringing India and Indonesia still closer to-
gether and towards the maintenance and
promotion of the traditional ties of.'amity,
friendship and cooperation between the t\\ o
countries.

With your permisison, Sir, 1 lay a copy of
the Agreement on the Table of the House. A
copy of the map which forms an annexure to
the Agreement has also been placed in the
Library.

DISCUSSION UNDER RULE 176 RE.
NEW WHEAT PROCUREMENT POLICY
OF THE GOVERNMENT— contd.

SHRI N. R. CHOUDHURY (Assam):
Madam Vice-Chairman, today this debate has
been initiated by Mr. Bhairoo Singh
Shekhawat and many Members have already
taken part in this discussion. Madam, first of
all, I would like to say that this point need be
clarified by the Government as to why the
policy of monopoly procurement of wheat was
scrapped because this policy was adopted by
the Government in order to fulfil their
commitment to the people. Right from the
Bombay Session of the Congress the ruling
party in this country is committed to the
people to provide the people with food at a
reasonable price. This policy accepted by the
Congress was ratified by the party in later
stages also. Madam, when the Government
took over monopoly procurement of wheat
there were some political parties who raised a
hue and cry against the take-over both inside
and outside Parliament. The trading class also
did not welcome this decision of the
Government and naturally they also tried to
foil the efforts of the Government to procure
wheat. Mr. Shekhawat's party normally does
not take any consistent stand on national
issues. But I am glad to find that on this
particular issue they have got a certain
amount of consistency.
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While initiating the discussion Mr. Shekha-
wat said that the Government was not
justified in taking over the wholesale trade;
he was glad that this Government changed its
attitude. And now. he criticises the
Government again for not being able to
procure a large quantity of wheat. Also he
suggests that the Government should not go
back on taking over monopoly procurement
of wheat again. That was also his suggestion
and thus, he is serving quite efficiently the
people whom he represents here in
Parliament. And I am glad to find
consistency in him.

In my view, the food procurement policy
should be a package programme, for
production, procurement and distribution.
Takeover of wholesale trade in wheat failed
to achieve its goal last year because the
Government had no control over production
and also because of non-coopera-. tion from
the traders backed by their friends in the
administration and in politics both in the
Central Legislature and in the State
Legislatures also. Some political parties
worked openly against the Government's
efforts at procurement of wheat last year. It
was these politicians and the men in the
Ministry of Agriculture who created such an
atmosphere under which the Government
submitted to their pressure to scrap the policy
of monopoly procurement, and the result is
the present-day crisis.

Mr. Shekhawat and also some other
friends on that side referred lo (he Gov-
ernment's failure to procure a reasonable
quantity of wheat this time. They criticised
the Government for its failure Last year also
they were very much vocal in the House as
to why not much procurement was there.
When wholesale trade in wheat was taken
over last year, 43.5 lakh tonnes were
procured. As compared to such a
procurement, this year it is 17.5 lakh tonnes.
And it is these politicians who, with the help
of the men in the trade, in the administration,
in the Ministry of Agriculture who are there
to serve the interests of the traders, the
black-marketeers, the profiteers and the
hoarders, pressurised the Government. They
are in the Ministry and their friends are
inside and outside
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Parliament. Somehow they pressurised the
Government to scrap this monopoly pro-
curement policy. There was the idea that the
traders would cooperate with the Government
and that there would be a lot of procurement.
And good procurement will be there. Here -
lies the mystery in this country like ours.
When and where has this trading class co-
operated with the administration when the
latter wanted that there should not be any
profiteering and hoarding? In this country
unfortunately the trading class do not mean
honest business. Honest way is not known to
them. So it is foolish on the part of anybody v.
ho believes that this trading class would co-
operate with the Government for the success
of its procurement policy. Now we have no
stocks. We cannot face the situation. Now the
Government says—the Food Minister said the
other day in the other House—that the traders
have failed to fulfil their promise. It was
foolish on the part of the Government to
believe these traders that they would ever fulfil
their promise. So the result is natural- Madam,
I do not like to take a lot of the House's time. I
would say a few words for a successful
procurement policy.

During this debate it appears that a section
of Press and opposition are again trying to
create an atmosphere where they do not go
back to monopoly procurement policy. Here |
would like to warn the Government not to
enter into the trap of these profiteers, black-
marketeers and hoarders. They have their men
in the Mini try itself. They have their men
both in this House and outside the House also.
I warn the Government against these people
against those people who are here both in the
Government and outside to serve the interest
of this trading community and not the interest
of the people. Government should take note of
it. People should be supplied with adequate
quantity of food at reasonable prices in all
parts of the country. The Government should
take the entire responsibility of supplying food
to the people, people should not be thrown to
the entire mercy of some profiteers, hoarders
and black-marketeers. So, Madam, with
these few
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words, I would like to make certain sug-
gestions. The Government should review its
present policy and immediately they should
again take over the wholesale trade not only in
wheat but in all foodgrains. Monopoly
procurement must be adopted by the
Government and not by any private trader.

Then, Madam, this procurement policy
should be linked lo production, 1 mean linking
the supplies of inputs to procurement. Land
revenue should be recovered in kind instead of
in cash. The Government should take up the
responsibility of supplying adequate quantity
of food-grains at reasonable prices to the con-
sumers in the country. For that purpose a
buffer stock of foodgrains should be created
for emergencies like flood and drought.
Efforts should be made to change the cropping
pattern in the flood-prone areas. A rational
import policy should be evolved for meeting
food shortages and also for the purpose of
creating a buffer stock. Thank you.

it e g (3717 93) + mfassrn
qErEAT, gEgqw 9 A1 a3 fag dara
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SHRI BABUBHAI M. CHINAI (Maha-
rashtra): Mr. Vice-Chairman, Sir, at the very
outset, I cannot help pointing out that wheat
procurement and distribution policy of the
Government of India has been marked by a
'stop-go' attitude both in respect of
Governmental as well as private trade effort.
Al.most overnight a decision was taken at the
A.L.CC. Session held in Bombay in December
1969 that Government should lake over the
procurement and distribution of wheat through
Stale Agencies. I am aware that even earlier
the ruling party was wedded to this ideology.
My point is that the decision was arrived at
without adequate home work. It is one thing to
formulate  resolutions and another to
implement them. A political party can more
easily indulge in the past time of drawing up
resolution than for any Government to
translate the resolutions into effective
action.

To start with then. Government policy, as I
said earlier, was extremely tentative at the
operational level. Our Prime Minister Shrimati
Indira Gandhi took a hard decision to modify
this policy so ‘'hat the objectives of procuring
enough wheat for public distribution system
and take ca re of the vulnerable sections of the
population are served fully through procure-
ment efforts on the part both of State Agencies
and private trade. However, anyone who was
following the developments
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readily recognised that quite a few State
Governments either did not understand intent
behind the new policy or were unwilling to
make it a success, for leasons of their own. In
fact the policy to the extent it was
implemented was confined to two more
states—Punjab and Haryana. The home State
of the Prime Minister has hardly contributed
to the public distribution system.

While saying this 1 should like to add that
the trade organisations overpitched the claim
to procure wheat. 1 can understand
governmental machinery making wrong
estimates about the wheat crop and the
procurement  possibilities  but it s
extraordinary that the trade should have made
such a grievous error. Possibly, the trader
thought it politics to exaggerate its capabilities
so that it might be acceptable to the authorities
on the one hand and also persuade the farmer
to part with their stocks on the other, once a
psychology of plenty was created. The farmer
in India is no less a businessman than a trader.
He was quick enough to assess the situation
and sit on the stocks for larger gains.
According to one estimate even today 30 to 40
per cent of marketable surplus is yet to come
into the market. This is one side of the picture.

What is the other Procurement last year by
this time was about 4-3 million tonnes and this
year the total market arrivals have aggregated
to 3.2 million tonnes. This is not at all a bad
performance. There is agreement practically
on all hands that wheat crop will be smaller us
compared to last year by at least 2 million
tonnes. When the crop is smaller, the
marketable surplus does not decline pro-
portionately. Since the farmer himself keeps
the same amount of stocks for his personal
use, the fall in the market arrivals is much
larger.

There is another point to be kept in mind. It
is that the production of coarse grain this year
has been fairly satisfactory. With the removal
of inter-State restrictions in the movement of
these grains, their prices in deficit areas have
been kept
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at reasonable levels. It is not merely the
question of price level but also of availability.
The consumers, therefore, retreated back to
their staple diet, namely, coarse grains. This

has eased the pressure on the public
distribution system so far as wheat is
concerned.

Another factor to be noted is that this time a
good bit of wheat has been purchased directly
by the consumers and the roller flour mills.
This facility was not available last year. In
fact, as a result of this, as hon. Shri C.
Subramaniam himself has admitted, the
availability this year is *belter'.- This has also
reduced the burden on the public distribution
system.

Therefore, the policy at work has neither
fully succeeded, nor can it be said that it has
wholly failed. There are both negative and
positive features. I would strongly urge upon
the Government not to take panicky action and
drastically revise the policy at this juncture.
The current policy should be given a longer
lease of life, so that all the implications become
evident and both authorities and public know
what is what. In this connection, I wish to
suggest to hon. Shri C. Subramaniam, who has
already shown his dynamism in a short-while
after being entrusted with the portfolio of food,
to impress upon the State Governments to pull
their weight in making Government's policy a
success. What is heartening, more than
anything else, is that the Prime Minister in
taking direct interest in the problem. She has
gone around the country and I know that her
visits have spurred not a few Chief Ministers to
put their own administrative machinery in
order.

Before I close, I wish to sound n note of
caution: International exports have already
hoisted distress signal on the food front. It will
be unrealistic to ignore this distress signal and
to expect that temporary scarcities can be
made good by imports because the availability
of world itself may sharply decline, It we are
to be self-reliant then itis in ihe
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field of agriculture that we must first
concentrate. As our late Prime Minister
Jawaharlal Nehru often used to say "first
things must come first". Hence neither the
Government, nor political parties, nor different
economic groups should confuse the issue by
putting forth the argument that unless many
things are done simultaneously, even the
highest priority project cannot be operable.
While this argument is valid to some extent,
the greatest danger is that our energies may get
dissipated; the focus of attention blurred and
the overall result is not adequate. Food is a
matter with which we cannot play about with
slogans and fashions. The issue is immense. It
is not less than that of reasonably feeding our
growing population.

Thank you.
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SHRI SALIL KUMAR GANGULI (West
Bengal): Sir, the Agricultural Prices
Commission proposed that the procurement
prices of wheat should be Rs. 20 more per
quintal than last year's prevailing price. But
due to pressure and demand put forward by
rich farmers and big traders, to which the
Chief Ministers of Haryana and Punjab also
lent their support, the price was fixed at Rs.
105 p«r quintal. Now, Sir, this price is much
more than what the Agricultural Prices
Commission suggested. The wholesalers
were permitted to operate in the n arket
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on the understanding that will procure 50 per
cent, for the Government and the balance will
be sold in the open market. Now how far this
commitment has been fulfilled is anybody's
guess. The general belief is that this
commitment has not been fulfilled. The
Government fixed the price at Rs. 125 per
quintal which is much more than the
procurement price. There is a large gap

ordinary price in the market is much higher.
There is no reason why the issue price should
be that high leaving such a big margin. As a
result the prices are going up. The open
market prices of these essential cereals being
so high, the prices of other food-grains are
going higher day by day escalating the
inflationary pressure.

SHRI ANNASAHEB P. SHINDE: What
should have been the price of wheat
according to you?

SHRI SALIL KUMAR GANGULI: It
should be what the Agricultural Prices
Commission suggested, namely Rs. 20 higher
over the last year's price, or, say, somewhere
near Rs. 90. Sir, | am coming directly to the
point because there has been so much
discussion already. There is so much lacuna
about the procurement price. Now the
question is why procurement price is
benefiting only the rich farmers? It is because
they have got surplus and the power to hold
back. So it is they who are benefiting at the
expense of the people—rural people who
cannot produce enough wheat and the urban
poor who have to buy from the ration shop.
The Government have deliberately not fixed
any limits on the stock which a farmer can
hold at a time. The reason is very obvious
because most of the gentlemen belonging to
the Congress Party and their leaders are big
farmers themselves and ...

SHRI RANBIR SINGH (Haryana): Every
State has fixed that limit. Your statement is
wrong.

SHRI SALIL KUMAR GANGULI: What is
wrong?
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SHRI RANBIR SINGH: Every State has
fixed how much a farmer can keep with him.

DR. K. MATHEW KURIAN (Kerala): That is
only in paper-SHRI RANBIR SINGH. It
is 15 quintals in UP. including seed
requirement.

SHRI SALIL KUMAR GANGULI: How
much is it in Haryana?

SHRI RANBIR SINGH: It is a practical
State. Itis 25 quintals.

SHRI SALIL KUMAR GANGULI: How
many people are honouring that order?

SHRI RANBIR  SINGH:
Otherwise, he will be prosecuted.

DR. K. MATHEW KURIAN: Is it true that
all the big landlords belonging to the
Congress Party in Haryana are exempted from
the levy?

SHRI RANBIR SINGH: Absolutely false.
DR. K. MATHEW KURIAN: It is a fact.
SHRI RANBIR SINGH: A white lie.

SHRI SALIL KUMAR GANGULI: The
expression "white lie" is not quite
parliamentary, I suppose. There are other ways
of expressing the view of the hon. Member
without  infringing  the  chastity  of
parliamentary language.

DR. K. MATHEW KURIAN: What about
Surendra Pal Singh? He did not pay the levy.
He is a Minister in the Government.

THE VICE-CHAIRMAN (SHRI JAG-

Everyone.

DISH PRASAD MATHUR): Let him
speak.
SHRIRAJNARAIN:

What about the Prime Minister?

SHRI SALIL KUMAR GANGULI: They
are above the law.

gz 717 fag
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DR. K. MATHEW KURIAN: I can
give a number of instances where Congress
people . . .

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Do not interrupt
him, Dr. Kurian. Your party member is
speaking.

SHRI SALIL KUMAR GANGULI: No, he
is supporting me. Everybody knows that there
is no law for the Congress Ministers. So far as
Congress Ministers and their immediate
supporters are concerned, no levy order is
implemented, nothing is implemented. We
read in the papers to-day—there was a
discussion in the Lok Sabha to-day—what the
Congressmen did in Bulsara with 80 women
and ICiOO boys with lots of Nirodh and
bottles of liquor, how they were troubling on
the wayside ...

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Please speak on
the wheat policy.

SHRI SALIL KUMAR GANGULI: The
less said about Congressmen honouring the
law, the better for the member concerned.
(Interruptions). Now, Sir, as a result of this
procurement policy, wheat is being sold
openly in Delhi and other places at Rs. 250 per
quintal, or more. Because there is no provision
or process for quality control, the wheat that
the Government procures is of the worst
quality and people have to eat it, purchasing it
at the exorbitant price of Rs. 125. The result of
the present policy is that profiteering is going
on, hoarding is going on, scarcity is going on
and starvations are going on. There are,
reports from various States, flashed in all
newspapers, that people are committing
suicide with their entire family or are
attempting to do so because of want of food.
In any case, the present policy is the natural
outcome of the policy followed by the
Congress Government for
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so many years. It is an absolutely pro-landlord,
pro-profiteer policy. And one cannot expect
any better policy from them. I would suggest
that the present policy be replaced by a policy
of total take-over of wholesale trade in wheat
and compulsory procurement of the market-
able surplus produced by such landlords only
who own more than 10 acres of wet land. Sir,
the hon. Minister will kindly help the House
by stating the figures. But I am quite certain
from my experience in some States that these
are (he people, the owners of more than 10
acres of wet land, these are the people who
produce a very large percentage, if not more
than 50 per cent, of the total foodgrain
produce in India. They are quite afluent
people- Their marketable surplus may be taken
over at a price suggested by the Agricultural
Prices Commission or the minimum economic
price which might be settled between various
political parties and economists sitting
together so that a minimum issue of one rupee
per kg. can be assured to the consumer. I do
not wish to take more time, Sir. It is already
late. 1 conclude with these words.

=it waw fewe (I g3w) I
s oY, W AW A FE AT F @y Ay
feafa amfr wifie o7 fammoms 7
afmar oumet & T a7 F fF awi &
70—75 Fredy AW AHT FTFH T 7
qIX ST =Moo H¥o To wEHT 7 F@T %
AHE A1 a1 47 & f af oo v S
g0 Y &9 W AW A FqaT BT T wAw
T8 T 1 @ & W I 9@y A @i
FLOA # | § quwans v 97 7 q7ea-
T W FAT AT g E e aw o o
e g § I P A @ S
v fa o W frw v & e feet-
g e s ) a f A E Az
T 7 Fareen . e arf =
Fgedt ww dlzw F, ameE e
fe g wfzaree &1 s fe,
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o 7@, fee Y wwe fowgs d= amEr
F wiwsi W ¥ wm &1 A
A o gare gomas @ avET fime
oE & 1§ 1971-72 W EATA ITEA
108 fafaas = av ar & 1972-73 %
95 fafaam zv | a1 | oy aga-Ar
T9E ¢ | Tg A S 9T Wt g
# T ATT § IAGTE TEl Fear fw A Ly
qrAMTE S afadr o 98 od-
foraet &7 ez 7% ot | THET T TE AT
gfa oifeeft & a3 & gara @ arfeae
ez § gaw ag faar § fe ot ofsaw
oSSt §, Sw oty oY S Taar
AT W7 gua wiares ofews wi qreaz
(Fraferd ) AT T2 F SR 4y
o gt fF 93 105 ®o @ feaeew
T GG AT TAFT 50 TERZ T
art @ g3 1 7 wiws fed w g fE frger
A W2 42 AT WATH BT AWGTHA]
SR ® e WY TH AT 618
70 ATE ZA HATS AT T W@ §
TH AT A oY qrfaa & #7 wifvrw & 0F
¢ fr 9fs fowd aw o= AT
St TAe AT, gafay SEaRE SarET gar |
e fored wiFE 78 ST A1 qar =A@
fos g ag  wdy mfaw 76 Zef ) e
amEl ® W SEAREz q@ 4 39
el | T R SN ge g | A
ford: g wgem stmg g fa +Aify &€ o
&1 WL FAHT SUTATAEUT B TEN g
# a1 fre wfamreat dar deft & o

Mo ATo To WEHT AT 7 WTAATE-
FUT Fr A FE ) AW A AEA F fom
o fear wmfwagw a8 #2 & s
FATL AW |/ H1E CATAZTT &, THHT Gomw
Aga AW AT AE T WA SwAT F WTI,
a9 FEm §, WWe Fro FEww
fafee qamm &, aeaTdr S agam
2, framy agmw 8, TR A 3
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[T = freme
ATH HAF! FEA FEH< EHA AW F
a7 0 3faa mewrafer e faar 2
AT e & 5 e s aEu 8 g
TTH T T AT AR g
£ | =To WFHT T 9471 0T, 5 T T
WAL ST g9 41 AT Uhe #lo
gqréo § F1§ AR aaT 721 41 foe oF
*fyora & o A wqq 9 w9 T77 fwm Fi
ATET AL OHT EY FAT &) WIS W
afgu, #ro nowo oo F o TWE 2 A7
T FT WAT AT HET & | A=A AT
=@ w3 @ aqr gAnfwfaae e
F AFT WIT AE A FPIAIE HIATITAT
STFTHZ | FToaTET Zifae 3 |, 98 T8
FLAFA G | T HITHT AN ST
THZ FAT & AT WITHT 55 FUT AFaT 7T
fz weA % freard a3l w@ A
TEAT |

wdT A7 wedt g 7 W 6 @ wg
Hrad & FJgm & we i faae & oo
i foe w1 1€ afwr & 7 wee war
A FY gHA § o o awar @ dfa
deRg AT ® fod W aan Sawy fean
# 1 AT g A T A7 2 o wrE =
aré TZAeE TG ARl AT § A
womreat o £ ey it dt 21 wix
IS WTEAT, FAAT T I0G AT ALY £
o T AT ST @, frere
THATHT &Y, TPqArZ  FoAETSST A1 |
FAAT OF A HZAT g—3mw faw
wfaa Fa & FC qATT HEGAT E
Tifgd | 7@ Tz F 3@A Araw g e
ag uvdl ® At Aifa w1 e 1
TEN HATT T/ W FT GA FA & Ao
TR AT B AEGH T F, A TR
aga A ot wgn, 5 3T 7 o afire-
W T AN AT | G T T s

267

[RAJYA SABUA]

wheat procurement policy 268

| afede g, wEATa § 9@ 994l & 0%
Fiwzwz qy o fear da S 53
50 @@ Z7 FATH TAARZ FT 309 A
m w7 FdT g 6 gy g sfweaz o,
forez wrgm aam & 50 @z AT EAT
AT | TAF A AE 7 16 OF 203 2 /AT
WAL IR ST AT AT 50 TERE I
HTHTT T AT AT | qG FEA @) AT | A
ag WA w1 TN P AT AT T S A
7 970 | gAY A€ TAHE FY AL EA
T a4 Wt Wz e ow W
7 A @ &1 e fgem Wt
o, wewTT F TR g W4T q@ 17
ara 2+, form Frarrefeg ot 3, foram gz
it wereer 2, gan faoAaRa o § aw
fope aeme @ @ Far F fAv ag A
g g e el o @aw W1 srgEee
2% % fqady s faee &%, at fard
faee s 42T &1 sl & | R WS gwadl
TET & T A9, ITH] HATIAN FLEY WG
&t warfam w23 & ar7 91 Wrw -
Gt SERTTRE 2w 97 aRE IRl &
2 7 avtwm fiefa 7 3wd g@ ag W
4 AT aTZ AT 71 A IAH AH BE
st el fammdt 3aT | 78 arm @ & e fma
adl | guE =, faeee afweft, @ ooy
aw T T, IAE1 (awEa 91 ag
T 90 Fo & FWAM 105 To HWA
i #7T 4| 38 nTaeE dww adr
I 7wt Uw WA F WEC | W W
gae awl oA frew &4 a1 gawdw A
TAA F FHT OF A A 72 TER
aft, T @ A i B dww
1973 & 1974 9% 53 TH= gy, w42
# 39 T &) 71T o THo THofHTTo
oA AT 89 THE a7 s | F safed
77 @ am wr g v F feder w2 @
# (Time bell rings) =i, wft a1 5
forre it 751 g




269 Discussion re. new

FaEATERE (Ht FTET AHE AT ¢
8 fase g

|1 qaw fwwre ;o oar qr A9 99y
AT FTTE, AT HOIHT AX ZTAEE )

A WEEIT At (IEWORT)
2199 T I G E |

At A fEa : ATH S A (T
WL UHFATINT HFS AFE LT
wEadez &, wirgerae fafadt &, 7 wiwg
frgraa &1 waa g1 & @it a9wg 9 Iw
AET FieaeAr a9y gidr & | &7 sravEwa
T 19 F1 & Z9TT AT ;T S 9
faager adt €1 | g ama, ag 1 wiiwe-
¢ ATER FHIAA g, THIT FAa fAaifa
FLA FT ACHT H47 & 7 N7 E A W
Ffear #1498 105%0 GATE 17T 105 Fo
T AT F A § FlEAEAC IA & A9
FAT AN FHHIE 7 & 16 105 %o fFaea
T AE st fae o 7 awiaw gaes
a1 e afrsaes arg siama—aar
TE IAH FEHTL § (6 AG——AT S

o Fifae g T AT, WL WAL 6, |
AT SE FoTAA (R A1 I HRT AT

Fa1 fau od &7 savET weer A7 |

e & ag 6 wvw 19729 an
faar i 2w 2 ol 2 o aded
Fo W o AT HAFT T FATH LT 137 74T
a7 ZATT A 7 | AT K1 wEr v i g
65 ¥ Z9 gART A<EaT g | fAer g e
qAF A2 9 I | FA AT 90T A AT
o foar, aa AT SE & AR | AT
918 &Y wATRcE 721 ¢ gy faan
HqATT FT HAEFTAT & !

LT |1gd F1 451 (maEmaa 41 7T
WA § wATy & faq fra An ag v
gatiaa ar 721 & | afea & 2T aed
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g fraza wvn Aga g fesa & 1917
§ ifa g€ ot 1wy AT 57 a9 g
& | I GTE gATY § FTHI SATAT e
Z\ 7@t 17 Szfaefam m@adez 2, dFar-
7% %ifam (farms) & o ga% avz o
1 AT &H FATT F AL AW A G @Lhaq
&1 W g A q add A ag 0w gee
AT 0T | (Interruption) s afz gw wx
7 U ANE ax fwr =g wafar & ahd,
97 A1 OF &1 319 g5 1 A1 A AT | 98 FEAr
argar g far gardt o e ofeasd 2, 2w
YOAT Sg 9% AfeAfET F 1 WS 5wt
AR ¢ 5 gt Bw & &% 9t & 419
aré g€ 71 fagre & @z wrg gf 2 A
HA 100 FUT &7 FT AFAW AAT 7%
AT Z | uTAT, ST W T dre
AT 7AW fFaT e 51 A5 g T
Al

S| AT @ 0 250 FO§ 8T
%1 AR FOAFT Z )

AN e RO AG S GHAT AFATT
&l T g 139 foeg aga & A gwe
T & FATAT ATT FAT FA TG TAT § 7

wdr g o fra 9w 7 9 R
qAfeasT § FrEvaE e AT A9z @ AT
frerar &1 A 29T 93T FiE 48 wuAr
difaat g gawa @) § qwmar g &
A2 F+8 T F49 AL T ATHT-
fea ar, saq Aifq @w=wT F1E aTT AG0
41 | %z mifadt § 497 AEEE FEE T
& W W, a7 AT AWE § A8 ;&
( Inferruption ) g4z A1ga 99 & A 8@
zfem & wma § aWER Y AT w1 oF
wTd | weft ZHTY AT ForEE S 7 @
agaﬁ'%ﬁ?ﬁ'&' o &, T &, A
uT AT 0 té‘?é'fﬂ‘r’.’r?ﬁ'él wire fge
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[ 7= freire]
THH T GHTSATE W1 HTaT & a1 47 Arafey
7 7 mwrwATE A1 64 AEA § AT THY
F1E wrafe w80 & 1 & fad o ama &
g faams woar wrgm § o qfw sawr
wrere wifae & o gardy Aifa s
¥ F WA W 8, I gN qAntae aadrer
FAT FAA0 | WA AT S o o
Fg1 s afz gd AT SEaeE & w7
2 A g6 |F HATH FT GO wIAT
WIET FATS 21, 37 99 AATAL F1 gH T
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FOT FIAT AT | FreEr Ffrr f o

st FY sravAFar FHT &, AT o FHET
ot w7 g

S, W A T A oA g, |

a2 S1 g9 GO S Te fEwar ar 3ad
78 Far a1 & o feaes swrar 41, Saar
awwr @dz, 9, sy, e A
0 A fqar | afea st g A
grn anfed fe = sl & @w A A
agd Afa® ag a9 § 1 I JAl A7 AT
FT TAT AT AT A7 A HIE HEAT HIET
78t qgar g | Afaw & smgar F fF ada-
Wz TW AT 1 AEY ASIEAT & A4rg /09 |
ZATE IT4ET ATEA UF WS 36T g AT
iy A1 § T WiwT faad qv g o qrAy
ﬁ%ﬂ'ﬁ‘? % (fﬂ."ermp;igm )I g7 FAHT
ara AT Afea F W S q Fgar e
g fs 3w & fgg & faust am ovdr
2 femel & fga & fam &1 am 2,
JAFT WTGRT FHGAT ATEA | A AFA
st zw @ feafy 2 osew fewmw &
T AT a7 T AT g A §
SATET AT TEAT AEATE AfHA | 77 wAwT
g fr s ax e osfafrefo
A d o 98 a9 F gereldz e,
offrae 71 &Y, Samaardy & ara g
SV AET WA, qF AT AT qAT arfafat
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T FTHATE AAT 447 AFA 2 | ATTHT ATAT
amfafadi § T4 *fai o a9 & @
 famwa mmin

ot SEde wvet o Awe, aTeEE
st & fegama & 82 afvwa feegmardt
AT # @A F AT wAA 18 qfawa wgd
| A & 1 oAy S ST A difaE
& otz gy Aot & 7 18 wfawa % T
F1 27 A AT w=AAAT & avg W WA AZ
gvFTT 18 wfawa fr wArr 4E 2 ar 7@
[aﬁﬁmmgﬁ'mwmﬂrﬁ
|maﬁ@wmﬁmml
ZA8 A § wg sAar 9 § v o9

| st s Ffq ger frator g & saq

| farar & afafafa #ra-w § 2w s e
# ufafafa & saf F77 #1 AmEz Ao
CFATE 7 T ag udTERea T WIS FHI9A,
| W mavAedtes Fad & d5w giw g7
| fratror e &, Wl e Fmar § a9
w7 @z fra s faa o &, ot &9 faa
w@r &, fawedy &0 faa o &, mam §
Frara &1 qvonfaat g1 @t & 7 anw 2g
| T A @ ar e wgen & sy sfa qen
- frafoor meder #7 gEEA w3 A1 I@ R
fammt & afafafa & | #or wfaam a2
7% farat & w41 € | o1 B1F ;M7 wyorw
a0t & fea § 30 & wiafafa F aaifs
%1 aar g 5 fears & mawa g
FIEATIA & AATAT 9F BT E | FAT A
77 & e & sarer § 77 faua wava
W 7§ arana # a1 98 7 39 aqw F
T fafga qzam s gwre v 92 §
grgavs w1 qrae gre| W fafew e
# 94T 7T 77T 47 I faw afevs 7 2
g w7 Aam w7 frar fv e woedr
A 1 E §, awl AT w7 247 =1fEw |
T T 99T &5 7 IFt wdw faar ) A
IaEI =TT 7@ § A IRy faoet oo
T & fao g5 %7 wr § 1w
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WY AT FT S GEHL AT FIEWAT AHL
fas=t qar F7 aFa1 § A1 59 4T H
F 7 97 98 10 9 fF w=g Fifag
AT FT I FTeEE a fasdr 785 T awAr
Y |\ HATAAT F AT ATANA FT AATH £ IHF
wreor ag feafa o 2 o

A @t § ag FgAr Azan g 9
YA ET € § A1 09T § afvam,
G, IAC AW AT HeA WAM | FW
fastt &y fagre & o 9 & e &
fao gars wreea feo & 1 gty daEy
F1 &5 50 9FT ¥ Avfq g B w91 =41 4
FI ATAVAFAT 4% EIE AT AWAZ @A &
wia® wdl g 99 97 @ &, T F IoEA
FT 4% AL TIGT | AT agray qv ¢

afw am, faest 52 57 F 43 s
1gar g 4% & fa g #1 senad T oA T
fan &% gar @M% 4 @ 4T A4T |
HTS & 7 1 g w1 warfay wdi faar
g TgAT ga< § % o 7 9 &1 garfam
frar we forr @3 & 100 57 Zra7 Tifga
qT a7 FISATE T 10~-15 WF AT | g
fEarT w=8t a7 7 9WA 2 | UF A7 47
HTTT BYE AT Woad Foit § oAy & a7
qferg 95 F7 378 arweA fRar @i gad
ATE ETZ FT ATE 105 690 F7 f307 | w4
A% @1g TE qF 97 A7 fwa, urdt @t
faerm @@ a% A T IURA AT T4 |
wq fearat 7 ag | § f wier sere 47
qIH (L HTZNA &, 7 T a7 & FFH7 AT
w7 7 gw frosare e ami ® S )
HNA AT A F IAEA FH A FN, IE

for wfq wavra 1 Fv Frsar § 7

DR. K. MATHEW KURIAN: Sir, 1 need
only one minute to ask two straight questions
and no speech-making from my side. I would
like to know whether the hon. Minister is
aware of my Party's position which has
been made clear and
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stated also in the memorandum submitted to
the Government that instead of harassing the
large number of small and medium peasants in
the name of procurement—Ilet the entire
medium and small peasants be exempted from
the procurement—the Government should
concentrate attention on the landlords. That
means, this family where neither the head of
the family nor any member of the family
actually cultivates the land is a land-Jord
family, and from all such landlord families,
the entire marketable surplus, after pre-
empting enough food-grains for expenses for
seeds and for family consumption, should be
procured through a producers levy. I want to
know from the Minister one thing. Without a
producers levy, with a differential emphasis
on landlords, that is by exempting the poor
and medium peasants, is it possible to have
success in wholesale trade takeover? If the
answer is negative, I would like to know
whether it is not a fact that the Government
accepted the policy of wholesale takeover of
wheat trade without producers' levy in order to
deliberately discredit the whole scheme. That
is my question, Sir.

SHRI ANNASAHEB P. SHINDE. Sir. I am
thankful to Sri Shekhawat and a number of
other colleagues who have participated in This
discussion. I must say that from the beginning
to the end, whatever may be criticism and
sometimes very harsh criticism has been made
and it is my own feeling, that this debate has
been a debate of very high level and very
sincere speeches have been made on the floor
of the House analysing the present position of
the food economy of the country. We may
differ, we may have differences but sincere
views have been expressed. Therefore, 1 am
very thankful to all the Members who have
participated in this discussion. If the time
would have been little earlier, probably there
would have been many more speakers. But,
since a number of Members were eager to
speak, this was inevitable.

AN HON. MEMBER: We are still

here.
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SHRI ANNASAHEB P. SHINDE: Sir, Shri
Banarsi Dasji made an observation while
speaking and I think Shri Jagbir Singhji also
supported that statement that food is a national
issue and we should not try to make it a party
issue. I entirely share these views. We have
party affiliations, we have our own party pro-
grammes but food is such an issue which
concerns the lives of millions and therefore if
we can succeed in evolving a consensus in this
country to take food problem out of party
politics, 1 think it would be a great national
achievement. Now, it was suggested that
Government should consult the opposition.
Sir, you might be aware that the Prime
Minister and my senior colleague, Shri'C.
Subra-maniam, wanted to discuss the
problems pertaining to the food economy
yesterday only. But, somehow or other—1 do
not know, I am not criticising anybody ...

DR. K. MATHEW KURIAN: Why
this late wisdom?

SHRI ANNASAHEB P. SHINDE: But
some representative of some political parties
said no to it they said that the Government
must bring in some other agenda and some
other items also for discussion as they would
then alone participate in the discussion. 1 wish
even if some other colleagues in some other
parties may have very strong feelings on other
issues, it would have been better if those
issues could have been avoided at the time of
discussing the food issue and the discussion
had taken place yesterday as it would have
served a national cause. But, let us hope that in
future at least all of us will joi our heads
together to find out a solution to the very
important and complex problem of this
country and that is the problem of
management of food economy.

Then, Sir, Shri Krishan Kant was as usual
very harsh to us. But, I know he says these
things with all sincerity. Sometimes or rather
many times he speaks off the mark perhaps in
anger or in emotion. Now, he made a positive
statement that Government is almost out now
to have conces-
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sional imports of foodgrains, as if the
Government of India is thinking of reverting
back to PL-480 arrangement.

SHRI KRISHAN KANT: I was only
reading from Government papers.

SHRI ANNASAHEB P. SHINDE: 1 do not
know how you got possession of Government
papers. At least, I have not seen them.

DR. K. MATHEW KURIAN: Are you
going to import five million tonnes of
foodgrains?

SHRI ANNASAHEB P. SHINDE: Sir, let
us try to understand the issue threadbare. Now,
the food economy of the world has changed so
radically during this period that nobody in the
world would be prepared to part with food. It
is altogether a different thing now. There were
many countries in the world a decade earlier,
or five or seven years earlier, who had sur-
pluses of food, who were restricting their
acreages of foodgrains and who wanted to find
ways and means to dispose of their surpluses.
Now there are no food surpluses. Everybody is
in difficulty and some countries have food but
they would like to make maximum money out
of it. In view of the international relationship
and in view of the realities of life—I am not
prepared to say that we want friends or
friendship—, if any friendly country helps us
on a bilateral basis, on the basis of equality,
we welcome it. But, now there is no question
of the Government of India begging, going to
the doors of any country and begging for food.
Sir, this is not the position. In fact, last year
we made quite sizeable purchases but they
were all commercial purchases. This year also
we are making some purchases but they are all
commercial purchases. There is no question of
compromising national honour.

DR. K. MATHEW KURIAN: You are
answering Mr. Krishan Kant's question. Let us
know how much you are importing?

SHRI ANNASAHEB P. SHINDE: Why arc
you interrupting? Sir, there is no question of
compromising national honour and national
prestige. Even the Soviet Union, a
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very friendly country of ours, was magnani-
mous enough, generous enough to offer us
two million tonnes of foodgrains last year but
even then it is a loan; it is not a gift; neither is
it a charity. Therefore, if we take foodgrains
from anybody, it will be on a commercial
basis and there is no question of giving up our
honour. Therefore, I would like to dispel this
impression, and 1 am thankful to Shri Krishan
Kant because he raised this point and I got this
opportunity to explain this.

Then, Sir, a point has been made as if
import is a crime. I would entirely share the
views of the hon. House that it would be the
mcJst ideal condition in this country if we are
not required to import foodgrains, and I think
we should strive for that. All the opposition
parties and the ruling party should come
together, discuss the problems of the food
economy and consider how food production in
this country is to be increased. 1 know, this
country has all the potential. Very fertile land
is there and abundant resources of water are
there, and it should be possible if we succeed
in organising effort and evolving a sort of
national unity on this basis to make this
country self-sufficient. We should strive for
that. But, supposing in the meantime we
import, I don't think it should be considered
that something has gone absolutely wrong in
this country because, countries who consider
their national pride and attach great
importance to national pride, they also import.
Now, Sir, Dr. Z. A. Ahmad . . .

{Interruption by Dr. K. Mathew Kurian)

I am referring to only part of the criticism. I
am not justifying imports.

DR. K. MATHEW KURIAN. With your
permission, Sir, our criticism is not against . .

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): No, no. Dr.
Kurian.

DR. K. MATHEW KURIAN: Mr. Shinde
is a good friend. He has permitted me.

[14 AUG. 1974]

wheal procurement policy 278

SHRI \ANNASAHEB P. SHINDE: No,
please. Then it will be impossible for me. You
can ask me afterwards.

DR. K. MATHEW KURIAN: It is not
imports as such. We are criticising you
because you are going to import five million
tonnes at a time when you are not ready to
procure from landlords in this country. That is
our criticism.

SHRI ANNASAHEB P. SHINDE: 1 was
making an observation on this point. For
instance, Dr. Ahmad is a very knowledgeable
friend and a valuable colleague of ours and,
perhaps, for putting up his party line he may
not concede this point. But he must be aware
that again China is a country where maximum
efforts are, being made during the last 20
years for increasing their food production, and
from the information I have got, every year
China is entering the international market for
larger and larger imports.

DR. K. MATHEW KURIAN: But they
export to Ceylon and Vietnam.

SHRI ANNASAHEB P. SHINDE: That is
all right. Why don't you allow me? There are
enough champions for defending China. But I
am not cirticising China. These decisions are
to be taken on the basis of national
requirements and there is  nothing
ideologically against or in favour of these
things. But this country, for instance, in 1970-
71 for the first time experienced the position
that it is possible to produce in this country
enough to meet our requirements. The
potential is there. Therefore, what we will
have to do is, we will have to find out what
are really the factors which are coming in the
way of increasing production and find a
solution for it. For instance, Shri Joshi—he is
not here—said that even today there are
tenants and sharecroppers who are not owning
land. I personally consider that this is a great
lacuna in our implementation of land reforms.

DR. Z. A. AHMAD: No implementation !
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SHRI ANNASAHEB P. SHINDE: At the
national level, as far as the Government of
India is concerned, there are absolutely no two
views on this. But in some States we find this
is not being properly implemented. Let us try
and see how this can be done and see that this
is done.

1 will come a little later to some of the
production problems, but while considering the
problems of food economy we will have to
remember certain things. For instance, certain
friends have very strong feelings on take-over.
Now 1 am not opposed to take-over. If
middlemen could be eliminated and directly
whatever price the Government wants to pay if
it could go to the producers, then the
consumers' interests also can be protected, that
can be the most ideal thing but we have
ultimately to see what happens in this country.
When this decision was taken this country was
sharply divided on this. I am prepared to say
that even in my party there were sharp
divisions. Even Dr. Ahmad said that when he
toured the country he found there was no will.
What does it show? It means that the country
was sharply divided. Now I am not prepared to
say that everybody is dishonest; if we took that
view then there will be only defeatism in the
country and we will be engulfed by pessimism.
There may be a few people who are always
black sheep in all walks of life but the point
here is there were honest differences in this
country on this, decision. You may blame the
administration or say that this year was no
good year but to my mind the main point is
that the country was sharply divided ,and
therefore there were a number of difficulties in
implementing this decision.

Then, Sir, I am not prepared to say whether
procurement as a result of the take-over was
satisfactory or not satisfactory, but I would
like to make one point very clear and I would
like to submit for the consideration of this
august House. My own experience shows,
whatever coercive measures you may use the
level of procurement has a direct relationship
with production. If production falls.
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if there is a setback in production procurement
goes down- Now take the case of rice this year.
There was no take-over of rice; the same old
system of levy procurement was on but now
despite a very difficult year as far as the food
economy is concerned we have the largest
procurement of rice we have ever achieved in
the past. What is the reason? It means that
there is a direct relationship between pro-
curement and production. 1 have got some
figures with me. The largest procurement in
the country of wheat was in 1971-72. The
procurement of foodgrains does not depend on
one single category of production; it is a total
food basket. Now 1970-71 v as the best year so
far as the food economy of the country is
concerned and the market arrivals that year—
came to 34.79 per cent. My hon. friend referred
to procurement of wheat. Procurement of
wheat without resorting to any coercive
measures was the highest in 1971-72 at 5.1
million tonnes. What was the reason? This
country had a high production of wheat in
1971-72; it was almost 26 million tonnes. I can
go on giving figures. You will fird there is a
direct relationship between pip uremenj and
production. This year for instance there has
been difficulty about wheat urement. As far as
traders are concerned I hold no brief for them.
I think they created a very wrong impression in
the country. The expectations which they
raised were totally belied. I have got a letter
here which they addressed to the Government
of India and in that they said that "the
Federation expects that if the trade is allowed
to operate as suggested by us we will be able
to deliver 5 to 6 mil-linn tonnes of wheat to the
Government. In this connection the Federation
desires to state that the public distribution
system should be confined to the vulnerable
sec-tions of the society and that too in the
deficit States and such reduced responsibility
will enable the Government to meet its full
commitment with 5 to 6 million tonnes of
wheat." This means that the traders created the
impression that 5 to 6 million tonnes of
procurement would be possible if 50 per cent
levy system is adopted. That was the
impression they created. In actual practice
it has been
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shown that it has not come true. But again I
will go to the first point that as I said earlier on
the question of take over (he country was
sharply divided. On this there were sharp
divisions and very honest sharp divisions. And
very honest, sharp divisions are there. We will
have to reconsider the entire gamut of the food
policy and ultimately, we will have to re-
consider the policy by bearing in mind what is
the basic objective. To my mind, the basic
objective in this country will be this. We
cannot give up the public distribution system.
We have the overall responsibility for that. We
have in our country very large urban centres
developed, like Bombay, Calcutta, Howrah,
Asansol and a number of other cities which I
can name. They have naturally to depend upon
the surplus in the rural areas. Then there are
the large vulnerable sections of the society.
Therefore, 1 think as far as the objective is
concerned, there can be no two opinions in
this House whatsoever. May be political
differences may be there. But we will have to
feed a large section of the population, the
urban population and the vulnerable sections
of the society, and we have to see that we
procure that much which will be in a position
to meet the requirements of these people.
Now, it can be JO million tonnes as assessed
by Mr. Krishan Kant or as somebody else sug-
gested, 20 million tonnes or 30 million tonnes.
I think we will have to make a beginning to
see that we do not procure anything less than
10 to 12 million tonnes, and progressively, we
will have to go ahead getting the experience as
to how this has to be done. Ours is really a
very vast country. I have some experience
working in this Ministry over a number of
years. And I would like to ask—because Dr.
Ahmad has been very harsh to my Ministry—
why blame the officers? Ultimately. who
frames the policy? Who formulates it? It is
our responsibility. If it fails . . .

DR. Z. A. AHMAD: 1 said, the whole
Ministry.

SHRI ANNASAHEB P. SHINDE: It
should be our responsibility. It is my ex-
perience. As I say, there are black sheep

[14 AUG. 1974]

wimd procurement policy 282

in all walks of life including politics. If once a
policy is decided upon and if the officers are
(old to implement it, my own experience is,
my own feeling is, that they try to implement
it sincerely. But the point is that there should
be the necessary congenial atmosphere in the
country. If the country is sharply divided, if
the politicians are sharply divided, if the
society is sharply divided, no administration,
however efficient it may be, will be in a
position to implement any policy.

Therefore, the point that I am making is,
first of all, we shall have to be very clear on
our objective—and how it is to be carried out.
I will have to tell my friends and share with
them—ours is a vast country. If you adopt a
common method for all the country, it is going
to be very difficult. In Punjab and Haryana
where massive surpluses are there, for
,nstance wheat, my own feeling is that
monopoly procurement will work there best,
and perhaps that will have to be given thought
to. Even West UP can come under the same
category. Now, there are very heavy deficit
pockets. There, there is bound to be some
difference between the procurement price and
the market price. Now, since in the heavily
deficit areas the market prices tend to be
higher than in other regions of the country,
how do you procure? To my mind, producers'
levy would be the best solution. Again, there
are differences on that because some friends
criticised and asked us, why did you coerce
and force? To my mind, sometimes, for a
national cause, even if force is to be used, it is
not wrong. We have become a little too liberal
and too soft, a society. Some element of
discipline is to be introduced in this country,
not in sections, but generally as a whole, we
will have to discipline ourselves very much in
a much better way so that some national
objectives are met.

I think there is some relevance here to
Vinobaji's suggestion. Some people think that
Vinobaji has made a suggestion which does
not deserve serious consideration. The
suggestion that he has made is of profound
importance. How to implement it is a matter
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for detail for our consideration. For in-
stance, he has suggested that the land reve-
nue should be recovered in kind. Now, of
course, he does not mean land revenue
technically what it is today. Actually, land
revenue is only Rs. 100 crores. But his con-
cept of land revenue is that it should be
one-sixth of the gross produce. That means,
he is indirectly suggesting the upgrading;
that means increasing the land revenue in a
graded form. Of course, we will have to
exempt the small farmers from this
increase in land revenue. For the bigger
farmers, naturally it will have to be larger.
Now, to give one more suggestion for the
consideration of this august House, now
fertiliser, for instance, is a very scarce
material. 7 P.M.

And if such scarce inputs are linked up
with procurement, I am quite sure some
sizeable procurement could be possible.
'There should be also (he package pro-
gramme. By using this package we will
have to see that we are. in a position to
procure quite sizeable quantities. I do not
think in this country it should be difficult
to procure 10—15 million tonnes if sincere
efforts are made and there is unanimity in
the country and a congenial atmosphere for
implementing the policy.

SHRI KRISHAN KANT: Dr. Minhas
suggested food money . . .

SHRI ANNASAHEB P. SHINDE: IfI
happen to meet Dr. Minhas, I will try to
understand from him. Sometimes Mem-
bers are harsh on our public sector organi-
sations. I have not seen a single occasion
when there is no criticism; and there is
nothing wrong in it because, after all, it is
a public sector agency and the public ex-
chequer foots the bill of the Food Corpo-
ration of India. But I only wish that the
criticism should be based on correct
assessment of the problem.

Some friends asked how the Food
Corporation is allowed to sell at Rs. 150
when they procure at Rs. 105 per quintal. I
do not konw who said this but perhaps
Mr.
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Shekhwat made this statement. I do not know
wherefrom the hon'ble Member got this
information. The Food Corporation of India
purchases at Rs. 105 and the issue price is Rs.
125 per quintal for them. This is a fact. I can
give you authentic documents to support it . . .

SHRI ANNASAHEB P. SHINDE: This is

oAt FATCH T ;AL | =2 fEE ar
g39 @ g ? foq aF a9 gara faa @
27 AT 3V gTER &1 AT @ femr 1 #F
TG, 105 F 91T @02 F7 125 %o § WIF
FRE
the issue price to the State Governments.
I will explain to you the mechanism. We
i sue. to the State Governments at Rs. 125.
It includes railway charges in every part of
the country, whether it is Nagaland, whe
ther it is Assam or it is Kerala or Punjab.
The transport costs are pooled together. I
have got all the statistics. If any hon'ble
Member can suggest to me that in parti
cular item economy is possible anywhere
I have an open mind on that. But what
happens when it comes to the State Gov
ernments'.’ Naturally, they have to distri-

it to the retailers and fair price shops.

Naturally, they charge Rs. 5, Rs. 7 or Rs. s
depending upon the size of' the Stale and the
transport cost involved. Take, for instance,
Madhya Pradesh.

[l FAMCA] T 2 T HIA T FLAT FT8dT
7 20 vzt fraar &, are arer faast ot 7

AT K2 FITEIWA & 187 fovaq g, 4
ST AT ATAT 47T o A7 8 F

STHATEEA (W WE gwE w17
g2 gAT faua qv 9y s

SHRI ANNASAHEB P. SHINDE: So the
issue price at the retail level is a different
thing because in the fair'price shops the
management expenditure is also covered. A
number of parties tell me that the trader's
expenditure is less. So why should the Food
Corporation of India
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spend more? It is the general impression that
the traders carry on their trade very efficiently
with lot of economy while the Food
Corporation of India is a white elephant which
puts a lot of burden on the public exchequer.
We have had some discussion with the traders
about their expenditure and we have got a
statement which they have given. They say
that it will not be less than Rs. 30 per quintal.

DR. K. MATHEW KURIAN: How do you
believe them?

SHRI ANNASAHEB P. SHINDE: There
may be a difference of Re. 1, Rs. 2 or Rs. 3 but
the rest of the items are more or less used
items on which there is no difference. There is
railway freight, gunny charges, sales tax,
market tax and a number of other things. I can
give you all the details. Therefore, if somebody
gives the impression that the private traders are
in a better position, that is wrong. I am not
saying that the Food Corporation has no
weakness. But we are all agreed that this
agency must come up to expectations. If there
are weaknesses they should be removed and it
should be a very effective instrument for
carrying on the food policy in the country. So I
have an open mind on that. But the point is that
to have an impression that the public sector
agency is a burden on the public exchequer
and private trade is much better, is not correct.
I think that impression should not be carried;
that is not a correct impression. Then, Sir, Mr.
Banarsi Das made a statement that there was a
loss of Rs. 58 crores; I thing he was referring
to losses in storage and transit- Now, I have
explained this a number of time and I would
like to repeat it. The Food Corporation's
turnover is more than Rs. 2,500 crores. Last
year it was more than Rs. 2,500 crores, pur-
chase and sale put together, and this year it
will be still more. And we have found that
transit loss, storage loss comes to less than one
per cent, or slightly near about that. If you take
into consideration the size of our country and
the magnitude of the operations, involved, I do
not think any other agency would be in a
position to
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do better. Even then, the Government of India,
bcause of its sincerity, appointed a committee
to look into the overhead costs of the Food
Corporation of India and they identified
certain items in regard to which economy is
possible. We have recommended to the Food
Corporation of India that they should examine
these items and see how economy can be
effected. So, there can be areas where some
economy is possible, but the general
impression that the Food Corporation is not an
effective instrument for implementing the
food policy of the country, 1 think, needs to be
dispelled. We have weaknesses. Whatever
weaknesses are there in the society get
reflected in the administration, in the Food
Corporation, in all organs. They cannot be
foolproof. But if you look at its performance
during the last three or four years, during the
most difficult period, this agency has tried to
deliver the goods, despite a number of
difficulties and weaknesses.

DR. K. MATHEW KURIAN: Does it mean
that there won't be any retrenchment in the
FCI?

SHRI ANNASAHEB P. SHINDE: At the
moment, there are certain difficulties. Our
effort would be to see that we do not resort to
retrenchment unless all other means are tried.
In fact, my Ministry's effort is to find
additional work for the Food Corporation.
There are many areas in this country where the
Fpod Corporation can be asked to enter and
function as a public sector agency for trade
and distribution, as a whole-saler and storer of
a number of essential commodities. We will
naturally give considerable thought to this,
though I will not be in a position to say
positively that this is the immediate solution
for the problem which we are facing now.

it et fog v - wEdew w) fom
T TR AT § WY 90 A1 §, 6T
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T 7777 F1 3o frae e ‘TTr 27
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SHRI ANNASAHEB P. SHINDE: 1 just
now referred to that. The recommendations
of the committee are available. We have
placed it in the library. If hon. Members
want an additional copy. I am prepared to
give it.

SHRI ANNASAHEB P. SHINDE: Yes,
we have. Then, Sir, Banarsi Dasji referred to
losses due to subsidy. Last year, of course, it
came to more than Rs. 250 crores. The
precise figure is not with me just now, but it
will be Rs. 250 or Rs. 260 crores. This year,
the Budget provision is Rs. 100 crores. But
to my mind, the losses are not because of
local procurement. Now, formerly we used to
purchase it at Rs. 76—1 am referring to
wheat and the same thing is applicable to
other grains also—and issue at Rs. 78,
though our economic cost came to Rs. 95. So
we had to incur subsidy. Now we are
purchase it at Rs. 105 and issuing it at Rs.
125. There is a loss of only Rs. 4 or Rs. 5.
But the main element of subsidy is not
because of this. The main element of subsidy
is because of the very high price of imported
foodgrains. The prices of foodgains which
we are importing to-day are very high.
Nawal KlJshoreji read out some of the
figures. I do not know from where he got
those figures, but they are very realistic
figures. In all the countries of the world,
even in the U-SvA.. wheat prices are 52 per
cent higher. Freight has also gone up many
times. So the landed cost is much higher than
our local price. Therefore, the subsidy
element. . .

DR. Z. A. AHMAD: What roughly is the
landed cost?

SHRI BANARSI DAS: What is the im-
ported price now?

SHRI ANNASAHEB P. SHINDE: We
purchased sometime back at the price of
130 or 140 or 150 dollars per
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tonne, that is, almost Rs. 120 a quintal. Then
the freight comes to Rs. 30 to Rs. 40.

SHRI BANARSI DAS: ~ What is the

cost at the port?

SHRI ANNASAHEB P. SHINDE.

I will have to calculate it. It is higher than the
price of our local wheat. And therefore,
subsidy element is involved in this. But this
year it is true that prices of foodgains are
higher and they are higher by 42 per cent . . .
(Interruption by Shri B. S. Shekhawat). If your
formula is accepted, that we should link up our
prices to the international prices, then, when
the international wheat price goes down, we
will have to reduce our price here. We are a
nation. We have our own problems. We
understand our agriculture much better. And
we should be in a position to take decisions on
the basis of our needs, on the basis of the
ability of our consumers, and a number of other
factors. Therefore, we have not to look to other
countries. The pattern of other countries is not
going to help us. We have our own history, we
have our own background, we have our own
socio-economic conditions. Therefore, linking
up with international level of prices is no
solution to the problem of our production.

The point I was making was the prices, for
instance, this year have increased by 42 per
cent. But the honourable Members will be
interested in knowing that the major portion of
the level of prices is because of our own
decisions. Now, it was unanimously
demanded—may be Shri Ganguli may not
agree with me; we have our differences; but I
would say 98 per cent of Members of this
House had demanded—that farmers in this
country should be given a remunerative price.
Therefore, we tried to give higher prices for
wheat . . .

DR. K. MATHEW KURIAN: On a point of
order. The Minister is being unfair when he
referred to our party spokesman. Our
spokesman said that small
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cultivators should get a bonus; you give
bonus to small cultivators, medium culti-
vators, and take it from landlords. That is our
position. It should -not be distorted.

SHRI ANNASAHEB P. SHINDE: Your
colleague expressly mentioned the figure 90

SHRI SALIL KUMAR GANGULI: Yes;
but I said holders of wet land beyond ten
acres should be subjected to all these
things.

SHRI ANNASAHEB P. SHINDE: If my
observations do not apply to your party, I am
prepared to withdraw them. I am not
interested in a dispute or controversy. I want
to make a point I was mentioning that there
was a unanimous demand a near unanimous
demand, on the floor of the House, and even
in the other House, that the prices in this
country should be increased because nothing
should be done in this country to discourage
production, and our country demands on
other things as far as imports are concerned.
That is our general policy. Therefore the
prices were raised. For instance, where prices
were raised by 38 per cent; paddy prices were
raised by 30 per cent; coarse grain prices by
21 per cent, and so on. Now, apart from
inflation and a number of other factors,
actually during the course of last year, let us
see what happened, because the impression
goes that prices are firming up. Prices are
firming up because there is a gap between
demand and supply. Our population is
increasing very fast. As compared to the
population our food production is not in a
position to keep pace. Then there are other
factors. One of the factors contributing to
prices going up is our own decisions. And I
do not think those decisions were unsound or
in any way against our national interests. |
would not like to go into the number of
observations made. For instance, Shri She-
khawat seems to have a very strong feeling
on this that Government of India is bent
upon destroying peasant proprietor-
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ship. Actually, his party is against land re-
forms. I would only like to repeat . . .

SHRI B. S. SHEKHAWAT: No, we are not
against land reforms. But we only want to
maintain peasant proprietorship.

SHRI ANNASAHEB P. SHINDE: As
far as Government is concerned, we are very
clear. This is a country of small farmers. We
do not want big farmers, because, they do not
serve even the purpose of production. There-
fore, we would like to protect the interests of
small farmers, and we will have to find a
solution to the problems of agricultural
economy of our country in our own
background, and therefore, there is no
intention of taking away the ownership of the
land from the farmer, and there should be no
misunderstanding about it. At the same time
on land reforms I want to be very clear. If land
reforms are not sincerely implemented in this
country, there will be always obstacles in the
way of production. I want to be very clear
about it. Shri Krishan Kant said that we
surrendered to the traders. He is always a little
harsh on this. But I have nothing to say. It is
bis style of speaking. I want to remove this
impression. Of course, while the Government
of India was reconsidering the food policy, the
traders did carry on some discussion with us.

DR. Z. A. AHMAD: That is the general
impression.

SHRI ANNASAHEB P. SHINDE: May
I say in all sincerity and earnestness that the
Government of India came to the conclusion
in regard to the revision of the food policy on
its merit, and on the basis of its own
assessment and not because the traders . . .

DR.Z. A. AHMAD: You trusted the
traders.

SHRI ANNASAHEB P. SHINDE: We did.
But as far as the policy decision is concerned,
that was our own on the basis of our own
assessment, right or wrong.
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But at the same time when they represented,
we also thought that they would help us to
procure 5 or 6 million tonnes. But they have
let us down very badly . . .

DR. Z. A. AHMAD: And you have Jearnt a
lesson.

SHRI ANNASAHEB P. SHINDE: Yes, I
have learnt a lesson. It is very late. I am
very thankful for the indul-
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gence which you have shown and I  am
thankful to the hon. Members also for
giving me an opportunity to explain the
matter in detail.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHURJ: The House
stands adjourned till 11.00 A.M. on Friday.

The House then adjourned at
seventeen minutes past seven of the
clock till eleven of the clock on
Friday, the 16th August, 1974.



